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AeI/ORDER

PER GIRISH AGRAWAL, ACCOUNTANT MEMBER:

The present appeal is directed at the instance of the assessee against the
order of the learned Principal Commissioner of Income Tax, Kolkata - 1, Kolkata,
dated 30/03/2021, passed under Section 263 of the Income Tax Act, 1961 (in short
“the Act”), for Assessment Year 2016-17.

2. None appeared on behalf of the assessee when the case was called for
hearing. A letter dt. 29/03/2022, is placed on record through which, the assessee
seeks permission to withdraw its appeal. The 1d. D/R has no objection in the
withdrawal of this appeal by the assessee. Accordingly, we accede to the request

of the assessee.

3. In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced in the Court on 28th June, 2022 at Kolkata.

Sd/- Sd/-
(ABY T. VARKEY) (GIRISH AGRAWAL)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Kolkata, Dated 28/06/2022
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